| | f//
. | (TFD

7
IN THE CENTRAL ADMIDIISTRATIVE TRIBUNAL ; HYLERABAD BENCH
AT HYDERABAD
0.A N0, 1216/94 Date of Orders: 27.6,97
- ' BETUEEN |
Major T.K.Mohan Lkao .. &pplicant,
) AND

1. Union of India, rep. by
its becretery, Ministry of
Lefence, Hew Delhi,

2, Director General,
Nationel Cadet Corns,

Ramakrishnapuram,

New Delhi, .. Responcents,
Counsel for the Applicant ‘ .o Mr M,Panduranga Rao
Counsel for the Respondents .. Mr,NV,Raghava Recdy

CURALZ_

HON 'BLE SIRI R,EAHGARATEN : MEMBER (ADMI,)

&

HON'BIE SHKI A.M,SIVA DAS : MEMBEE (JUDL,)
S UDGEMENT_
\

X Oral order as per Hon‘ble Sari E.Rangarajan, Memoer (Admn.)

Mr,N.V.Rame Lao for Mr.M,Panduranga Rao, learned

M Cem b T v Al mmen T L mmanl. e S 1 Xem BT TE TR . - e -

learned standing counsel for the resoondents.

2. ‘The applicant in this 04 i3 working as Wholetime
cfficer in NCC, This OA is filed praying for a declaration

that the action of the respondents in sSeeking to retire

No, ,5433/Ret, /DG NCC/M3 (B8), dt, 31,12,92 (a-1) by not adding
weightage of 2 years 7 months 2 days to complete 33 yeérs

of service in case he is sought to retire at the age of

5h years : illegal, arvitrary and

violative of articles 14 and 16 of the Constitution of India,
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3. By the impugned order the request cf the applicant

was rejected for treating him as in service till the age

-

of 58 years and on that basis settle his final settlement

\

dues,

4 When the case was taken up for hearing the learned

CUULIbe = .
Sesembte A Y nokice the

judgement of the Suprems Court in Civil Appeal No. 244 ~5U
wﬁ’)/r.
-of 1992 arising out of &,L,P.(C} No,11385~86/91|wherein it
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T~ —— i~ Uholerime NCC Officers
are to be retired at the age of 55, The relevant portion
of that suprcue wow--
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e do not find any logic in this plea, It

is= +rne that there zre no statutory rules at all
dealing Wit e age oo -

-

respondents but for that reason the age which

- fiee~A £ar T he vil servants overncd b
the nundanentag Ruiebkbduuuu i gﬁ , Y

In tne absence of a rule to the contrary, the

=~=1 Feerarnment 1S 11 authorlseo to fix
the age which hﬁs Qénnguuyw;¢uu .

o voluntarily by respondents, They must now retire
when they reach age of fifty-five years'",
o 5. Tnat JWKJCLHCJ.JL, PR . ,
"J‘ . ) — o=t T\HV\D:I-]

Wo,14774/96 arising out of SLP 17123/96, The later judgement

was issued following the earlier judgement referred to above,

G. The learned counsel for the applicant submitted that
his case is covered by the judgement of the Supreme Court.

Hence the OA is dismissed, No costs,
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STew IVA DAS ) { R,EANGARAJAN )
Member (Fadd, ) Member (Admn, )

Dated: 27th June, 1997 {-
( Dictated in Open Court ) . @QW
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